DIRECTORATE GENERAL OF FOREIGN TRADE
(DES-VI SECT 10N)

RATIFIED MINUTES OF THE NORMS COMMIT TEE-VI MEETING NO. 20/85
DATED 23.01.2020 HELD ON 30.01.2020

Please Note

1) For information of exporters, Norms Committee-VI handles all cases pertaining 10
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter 11026 &
94-98. Communications in respect of cases pertaining to NC-VI may be sent 1o email

address: p.sahu@gov.in

(11) In certain cases the decision of the Norms Committee refers to the recommendations/
observations/ deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm/company may g0 through the same and respond
accordingly.

(i) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to by
the concerned firm/company and may be responded accordingly.

@iv) For information of the exporters, it is informed that wherever DL is issued, the case
would be rejected in case the reply of the firm is not received within 90 days from the
date of issue of DL.

v) The Norms Committee has taken decision only with respect to technical aspect/wastage
norms. While redeeming the applications, RAs should check that the applicant has fulfilled all
requirements as prescribed in policy/proccdurc including those in Policy Circulars issued
from time to time or any other provisions under FTP/HBP for issuance of AA and
regularization of the case.

The Meeting No.20/85 dated 23.01.2020 of Norms Committee-VI for the year 2019-
20 was held on 30.01.2020 under the Chairmanship of Shri Anil Aggarwal, Addl. Director
General of Foreign Trade to consider the following applications for ratification of norms in
respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign

Trade Policy 2015-2020. The following members were present in the meeting:-

Department

Shri
(Consultant)/'l‘cch 1

Kumar,  Technical  Expert DGFT
Shi  DN.  Mathur, Tochmical  Expert DGFT
(Consultant)/’[‘echfl

S K RO coemeapeg e

Simi Pradyumna Sahu, FTDO spnEaERRET T o
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01/85/050/00167/AM15/ :08/24/040/00342/AM 15/ 16.12.2014  Date: 12.03.2020
Decision : NC considered the case as per agenda and noted that application alongwith
reply furnished by the firm with reference to the DI, has been forwarded to Technical

Authority, i.e, MoFP] for comments which is awaited now. The Committee decided to
request the Technical Authority to expedite their comments.

The case stands deferred to 12.03.2020.

[Case No.s1042185. [Party Name:MOUNT SAHIYA Mect No/Date30/85. 'Withdrawn
ALC3/2018 ALC3/2019 i

‘ 23.01.2020
HQ File RLA File Lic.No/Date: 1010059224
:01/85/050/00298/AM 19/ :10/24/040/00028/AM 1 6/ 31.07.2015

Decision : NC considered the casc as per agenda and noted that the firm vide letter dated
18.12.2019 has informed that the AA has already been redeemed vide Redemption Letter
N0.10/81/165/00050/AM17 dated 09.03.2017 issued by RA, Cochin. The Committee
therefore, decided to withdraw the case.

© CaseNo.:1921/85. Party Name:IRIS PRODUCTS Meet No/Date:20/85. Status:Deferred
ALC3/2018 PVT. LTD. ALC3/2019
23.01.2020

HOHle —  hRap e Lic.No/Date:0810135918 Defor !

:01/85/050/00213/AM19/ :08/24/040/00154/AM 1 6/ 21.08.2015 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the firm has been
requested vide letter dated 29.11.2019 followed by reminder on 16.01.2020 to furnish a
copy of the application for cxamination and fixation of norms, which is still awaited. The
Committee decided to wait for the reply of the firm.

‘The case stands deferred to 12.03.2020.

Case No.:105/21/85- Party Name:SANSTAR BIO- Meet No/Date:20/85- ‘Status:Deferred
ALC3/2018 POLYMERS LIMITED ALC3/2019

23.01.2020
HQ File RLA File Lic.No/Datc:0810135976 Defer
:01/85/050/00299/AM 19/ :08/24/040/00164/AM 16/ 04.09.2015 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the firm has been
requested vide letter dated 29.11.2019 followed by reminder on 16.01.2020 to furnish a
copy of the application for examination and fixation of norms, which is still awaited. The
Committee decided to wait for the reply of the firm.

The case stands deferred to 12.03.2020.

Case No.:107/21/85- Party Name:ACCELERATED Meet No/Date:20/85- Status:Deferred
ALC3/2018 FREEZE DRYING CO. LTD. |ALC3/2019
* 23.01.2020
HQ File RLA File Lic.No/Date:1010059347 Defer
;:01/85/050/OO3OI/AM19/ :10/24/040/00086/AM16/ 18.12.2015 Date: 12.03 (B@UM
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Decision : NC considered the case as per agenda and noted that the firm has been
requested vide letter dated 29.11.2019 followed by reminder on 16.01.2020 to furnish a
copy of the application for examination and fixation of norms, which is still awaited. The
Committee decided to wait for the reply of the firm.

The case stands deferred to 12.03.2020.

Case No.:57/21/85- Party Name:NUTRIVITA Meet No/Date:20/85- Status:Deferred
ALC3/2018 FOODS PVT.LTD. ALC3/2019

23.01.2020
HQ File RLA File Lic.No/Date:0310802344 Defer
:01/85/050/00251/AM19/ :03/95/040/00848/AM 16/ 08.02.2016 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the application of the firm
has been forwarded to Technical Authority, i.e., MoFPI for examination and comments,
which is awaited. The Committee decided to send a reminder to MoFPI to expedite their
comments.

The case stands deferred to 12.03.2020.

Case No.:43/21/85- © Party Name:20 MICRONS ~ Meet No/Date:20/85-  Status:Deferred

ALC3/2018 LTD. ALC3/2019

23.01.2020
BOMRe RLA File " Lic.No/Date:3410042241 Defer
:01/85/050/00237/AM19/ :34/21/040/00132/AM17/ 06.06.2016 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the firm has been
requested vide letter dated 29.11.2019 followed by reminder on 16.01.2020 to furnish a
copy of the application for examination and fixation of norms, which is still awaited. The
Committee decided to wait for the reply of the firm.

The case stands deferred to 12.03.2020.

Case No.:90/21/85- Party Name:HERBAL Meet No/Date:20/85- Status:Deferred

ALC3/2018 ISOLATES PRIVATE ALC3/2019

LIMITED 23.01.2020
HQ File RLA File Lic.No/Date:1010059582 Defer
:01/85/050/00284/AM 19/ :10/24/040/00047/AM 17/ 11.08.2016 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the application of the firm
along with reply has been forwarded to Technical Authority, i.e., MoFPI for examination
and comments, which is awaited. The Committee decided to send a reminder to MoFPI to
expedite their comments.

The case stands deferred to 12.03.2020.

Case No.:44/21/85-AL.C3/2018 Party Name:JEWEL Meet No/Date:20/85-  Approved
CONSUMER CARE PVT LTD ALC3/2019
23.01.2020
HQ File RLA File Lic.No/Date:3410042662
:01/85/050/00238/AM 19/ :34/24/040/00191/AM17/ 10.11.2016
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fDééisiori :NC considered the case as per agendé “and decided'to 'ratifg} the hoﬁhs of the
AA on the basis of the comments of the Technical Authority, i.e., Tech.] allowing the
following inputs;

Exporcltem v o L s e
| Toothbrushes with  Cap (Quantity- 13000000.000 Nos.

| 1,30,00,000 Nos.) Net Content of import

| item Nos. 1 to 6 should not be less than

| 13000000Nos., 143000.000 Kgs.,

| 15340.000 Kgs.,1300.00Kgs.,

| 22750.000K gs & 35100.000K gs

| res ectively in the resultant | product.

e S e e

Import Items S
Polypropylene Cap =t
| Polymer for Toothbrush Handle-
| Polypropylene Shpley . oo o
| Nylon 610/612 \ Monofilament of relevant

| diameter. e
| Aluminium Wire of relevant thickness

NettoNet

105 KgEg content in export product

1.01 Kg—g/ IZg; &)ﬁﬁ?in\export product

i thickuess | 1.01 Kg/Kg content in expart prodinc:
| Packing material-Plastic Sheet/Film As per packaging policy

Packing material- Paper/P@)Er‘dmeA As per packaging po

RA may take suitable consequential action accordingly.

;Case No.:20/21/85- Party Name:KURUWA Meet No/Date:20/85- Status:Deferred
ALC3/2018 ENTERPRISES ALC3/2019
| 23.01.2020
HQF]Ie SRoase e RLAFxlc S Liyc.Né/Date:1010059722 Defer =

:01/85/050/00214/AM 19/ :10/24/040/00111/AM17/ 16.02.2017 Date: 12.03.2020

reminder to the firm to expedite the reply.

gThe case stands deferred to 12.03.2020.

Case No.:113/21/85- Party Name:GRIFFITH Meet No/Date:20/85- Status:Deferred
ALC3/2018 FOODS PRIVATE LIMITED ALC3/2019

| 23.01.2020

HQ File RLA File Lic.No/Date:0710111308 Defer
:01/85/050/00307/AM 19/ :07/24/040/00398/AM 17/ 21.03.2017 Date: 12.03.2020

11 Decision : NC considered the case as per agenda and noted that the application of the
firm has been forwarded to Technical Authority, i.e., MoFP] for examination and
‘comments, which is awaited. The Committee decided to send a reminder to MoFPI to
expedite their comments.

nghe case stands deferred to 12.03.2020.
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Case N0114/21/§5— e Party Né‘me:GARI'FFI'I‘I-I Meet No/Dété:iO/SS— Stat’lllsu:‘liéfe‘rré(iw

ALC3/2018 FOODS PRIVATE LIMITED ALC3/2019

23.01.2020
HQ File RLA File Lic.No/Date:0710111309 Defer
:01/85/050/00308/AM 19/ :07/24/040/00397/AM17/ 21.03.2017 Date: 12.03.2020

Dec1s1on : NC considered the case as per agenda and noted that the apphcatmn of the
firm has been forwarded to Technical Authority, i.e., MoFPI for examination and
‘comments, which is awaited. The Committee decided to send a reminder to MoFPI to
expedite their comments.

The case stands deferred to 12.03.2020.

‘Case No.:23/21/85- Party Name:SARITA HANDA Meet No/Date:20/85- Status:Deferred
ALC3/2018 EXPORTS PVT LTD ALC3/2019
23.01.2020
HQFile RLA File © Lic.No/Date:0510402543 Defer
01/85/050/00217/AM19/ '05/24/040/00062/AM18/ 12.05.2017 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the firm has been

requested vide letter dated 29.11.2019 followed by reminder on 16.01.2020 to furnish a.
copy of the application for examination and fixation of norms, which is still awaited. The
fCommittee decided to wait for the reply of the firm.

The case stands deferred to 12.03.2020.

‘Case No.:25/21/85- Party Name:GRIFFITH Mect No/Date:20/85- Status:Deferred
ALC3/2018 FOODS PRIVATE LIMITED ALC3/2019

23.01.2020
‘HQ File RLA File Lic.No/Date:0710111755 Defer
:01/85/050/00219/AM 19/ :07/24/040/00077/AM 18/ 14.06.2017 Date: 12.03.2020
Decision : NC considered the case as per agenda and noted that the application of the

ﬁrm has been forwarded to Technical Authority, i.e., MoFPI for examination and
comments, which is awaited. The Committee decided to send a reminder to MoFPI to
‘expedite their comments.

‘The case stands deferred to 12.03.2020.

~ CaseNo.:26/21/85-  Party Name:GRIFFITH - Meet No/Date:20/85-  Status:Deferred
ALC3/2018 FOODS PRIVATE LIMITED ALC3/2019
23.01.2020
HQ File R RLA File ek " Lic.No/Date:0710111756 Defer
:01/85/050/00220/AM 19/ :07/24/040/00078/AM 18/ 14.06.2017 Date: 12.03.2020
Decision : NC considered the case as per agenda and noted that the application of the

15

firm has been forwarded to Technical Authority, 1.e., MoFPI for examination and

comments, which is awaited. The Committee decided to send a reminder to MoFPI to

@/

‘expedite their comments.

F he case stands deferred to 12.03.2020.



~ Case No.:28/21/85.
ALC3/2018

PartyﬂName:TTK
HEALTHCARE LIMITED
RLA File
:07/24/040/00064/AM 18/

'HQ File
:01/85/050/00222/AM19/

Meet No/Date:20/85- Statu‘s;l)ke‘yferred
ALC3/2019

23.01.2020

LicNo/Date:0710111784 Defor

20.06.2017 Date: 12.03.2020

16 fDecisioywn - NC“coris'i‘dereyd the case as 'pér agenda and noted that the apphcatlonof the

firm has been forwarded to Technical Authority, i.c.,

MOoFPI for examination and

Ecomments, which is awaited. The Committee decided to send a reminder to MOoFPI to

expedite their comments,

"The case stands deferred to 12.03.2020.

Case No.:89/21/85- Party Name: HERBAL

ALC3/2018 ISOLATES PRIVATE
| LIMITED
'HQ File RLA File

:10/24/040/00021/AM18/

:01/85/050/00283/AM 19/

Meet No/Date:20/85- Status:Deferred

ALC3/2019

23.01.2020

Lic.No/Date: ] 010059785 Defer

12.07.2017 Date: 12.03.2020

17 Decision : NC considered the case as perm agéndé and noted that the'épplféactio'r{”c;f the

firm has been forwarded to Technical Authority, i.e.,

MOoFPI for examination and

ccomments, which is awaited. The Committee decided to send a reminder to MoFPI to

‘expedite their comments.

!T he case stands deferred to 12.03.2020.

 (CaseNo.:88/21/85. Party Name:HERBAL

ALC3/2018 ISOLATES PRIVATE
( LIMITED
HQ File RLA File

:01/85/050/00282/AM 19/ :10/24/040/00029/AM 18/

Meet No/Date:ZO/SS- 'Status}béfe‘rréd
ALC3/2019

23.01.2020

Lic.No/Date:1010059794 Defer
16.08.2017 Date: 12.03.2020

18 Decision : NC considered the casc as per agenda and noted that the appzﬁc“atioﬂh of the

ﬁrm has been forwarded

to Technical Authority, i.ec.,

MoFPI for examination and

comments, which is awaited. The Committee decided to send a reminder to MoFP] to

‘expedite their comments.

fThe case stands deferred to 12.03.2020.

'Case No.:21/5/85- Party Name:LEELA

ALC3/2017 DISTILLERIES PRIVATE
LIMITED
T P — e

:01/85/050/00075/AM 18/ :25/24/040/00004/AM 18/
19 ;Decision : NC considered the case as per agenda

firm has been forwarded to Technical Authority,

comments, which is awaited.
eexpedite their comments.

The case stands deferred to 12.03.2020.

Meet No/Date:20/85- Status:Deferred

ALC3/2019
23.01.2020

Lic.No/Date:2510004874 Dofer
17.08.2017 Date: 12.03.2020

and noted that the apphcatlon of the
Le., MoFPI for examination and

The Committee decided to send a reminder to MoFP] to

cyy UMNA SAHU
g AR e 3
ABL ‘*{YT:EETDGVG\OPF“ .
: o
neral fF°'C§’mmer

O
te Ge! it. of
DiretOre i/ DeP
o2

oS
ent Office’
Foreig?
ew Delhi

wqa,
Udyog Bhawan .



| CaseNo.:58/21/85-  PartyName: TTK ~ Meet No/Date:20/85-  Status:Deferred

ALC3/2018 HEALTHCARE LIMITED ALC3/2019

23.01.2020
HQ File RLA File Lic.No/Date:0710112288 Defer
:01/85/050/00252/AM 19/ :07/24/040/00185/AM 18/ 23.10.2017 Date: 12.03.2020

20 Decision : NC considered the case as per agenda and noted that the application of the
firm has been forwarded to Technical Authority, i.e., MoFPI for examination and
comments, which is awaited. The Committee decided to send a reminder to MoFPI to
eexpedite their comments.

;The case stands deferred to 12.03.2020.

‘Case No.:35/21/85-A1.C3/2018 Party Name:WESTERN INDIA Meet No/Date:20/85- ‘Withdrawn
CASHEW COMPANY (P) ALC3/2019
LTD., 23.01.2020

HQ File : BLAFile = o Lic.No/Date:0510405050

It 01/85/050/00229/AM19/ 05/24/040/00170/AM16/ 22.12.2017

ol iDecmon 'NC considered the case as per dgenda and noted that the firm vide letter dated

02.01.2020 has informed that the AA has been surrendered vide Surrendered Letter
No.05/24/165/00685/AM19 dated 30.01.2019 issued by CLA, Delhi. The Committee
therefore, decided to withdraw the case.

Case No.:115/21/85- Party Name:DANISH STEEL ~ Meet No/Date:20/85- Rejected
ALC3/2018 CLUSTER PVT LTD ALC3/2019

| 23.01.2020

HQ File RLA File Lic.No/Date:0710112742
:01/85/050/00309/AM 19/ :07/24/040/00293/AM 18/ 24.01.2018

22 Decision : NC considered the case as per agenda and noted that the firm was issued DL
on 01.10.2019 followed by reminder on 29.11.2019. The reply of the firm is still awaited.
‘The Committee therefore, decided to reject the case with direction to firm to pay Customs
Duty and applicable interest thereon for regularisation of the case.

'RA may take suitable consequential action accordingly.

Case No.:95/21/85- Party Name:DUKES Meet No/Date:20/85-  Status:Deferred
ALC3/2018 CONSUMER CARE ALC3/2019

LIMITED 23.01.2020
HOFle RLA File Lic.No/Date:0910066005 Defer
:01/85/050/00289/AM19/  :09/24/040/00467/AM18/ 20.02.2018 Date: 12.03.2020

23 Decision : NC considered the case as per agenda and noted that the application alongwith
reply of the firm has been forwarded to Technical Authority, i.e., MoFPI for examination
land comments, which is awaited. The Committee decided to send a reminder to MoFPI to
eexpedite their comments.

The case stands deferred to 12.03.2020.

24 Case No.:116/21/85- Party Name:PARADIGM Meet No/Date:20/85-  Status:Deferred
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STONE INDIA PRIVATE

ALC3/2018 ALC3/2019

: LIMITED 23.01.2020

HQ File RLA File Lic.No/Date:0710113092 Defer
:01/85/050/00310/AM19; :07/24/040/00362/AM 18/ 10.04.2018 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the application of the
firm has been forwarded to Technical Authority, ie., DIPP for examination and
comments, d. The Committee decided to send a reminder to DIPP to
‘expedite their comments.

§;The case stands deferred to 12.03.2020.

‘Case No.:40/21/85- Party Name:APOZEM Meet No/Date:20/85- Status:Deferred
ALC3/2018 NATURALS PRIVATE ALC3/2019

LIMITED 23.01.2020
HQ File RLA File Lic.No/Date:0710113232 Defer
:01/85/050/00234/AM 19/ :07/24/040/00001/AM 19/ 04.05.2018

25 Decision :

The case stands deferred to 12.03.2020.

: féase N055/21/85- ' Party Namé:VEEyRPRABHU ' Méet Nod/Dayté:QO/SS-‘ R Svféitlyis(:Dyeféfrked

ALC3/2018 EXPORT HOUSE ALC3/2019

| 23.01.2020

HQBle T ¢ RLA File Lic.No/Datc:0310820844 Defer
“O1/85/050/00249/AM19/  :03/95/040/00071/AM19, 08.05.2018 Date: 12.03.2020

26 Decision : NC considered the case as per agenda and noted that the
firm has been forwarded to Technical Authority, i.e.,
‘comments, which is awaited. The Committee decided to
eexpedite their comments.

application of the
MOoFPI for examination and
send a reminder to MOoFPI to

The case stands deferred to 12.03.2020.

Case No.:42/21/85- Party Name:AGRI-PURE Meet No/Date:20/85- Status:Deferred

ALC3/2018 NATURAL FOODS ALC3/2019

| PRIVATE LIMITED 23.01.2020

HQ File RLA File  [LieNo/Date:3110067675 Defer
08.06.2018

27 |

:The case stands deferred to 12.03.2020.
N/
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'}Atcs/zms 3 CERACOLORS PVTLTD  ALC3/2019

‘ ‘ 23.01.2020
HQ File RLA File  Lic.No/Date:0910066326 Defer
101/85/050/00235/AM19/ :09/24/040/00078/AM19/ 11.06.2018 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the license has been
issued to the firm alongwith another license No0.0910068211 dated 21.11.2019 with
condition that the firm shall obtain separate Export License for Export and subject to all
conditionalities or requirements of export authorisation or permission, as required under
schedule II of ITC(HC). The Committee decided to confirm from Export Cell of this
Directorate to know whether they have issued such License to the firm.

ifThe case stands deferred to 12.03.2020.

Case No.:45/21/85- Party Name:BIO-GEN Meet No/Date:20/85- Status:Deferred
ALC3/2018 EXTRACTS PVT LTD ALC3/2019

i 23.01.2020

"HQ File RLA File Lic.No/Date:0710113534 Defer
:01/85/050/00239/AM 19/ :07/24/040/00056/AM 19/ 04.07.2018 Date: 12.03.2020

Decision : NC considered the case as per agenda and decided to seek following
information from firm on the basis of the comments of the Technical Authority, i.e.,
'Tech.2;
29|
1) Composition of Lutein Ester Extract supported by Certificate of Analysis (CoA) of
import item from Foreign Supplier.

2) Composition of Export item supported by Testing Report.

3) Stepwise process showing % wastage of a.i. of each step.

4) Recovery of By-Product and its Sale Value.

%The case stands deferred to 12.03.2020.

Case No.:60/21/85- Party Name:TASTE L FINE  Meet No/Date:20/85- Status:Deferred
ALC3/2018 FOOD PRIVATE LIMITED  ALC3/2019

23.01.2020

HQFile ~ RLAFile Lic.No/Date:0310823448 Defer
:01/85/050/00254/AM 19/ :03/95/040/00544/AM 19/ 30.08.2018 Date: 12.03.2020

30 Decision : NC considered the case as per agenda and noted that the application of the
firm has been forwarded to Technical Authority, i.e., MoFPI for examination and
comments, which is awaited. The Committee decided to send a reminder to MoFPI to
expedite their comments.

The case stands deferred to 12.03.2020.

ase No.:48/21/85-‘ B Party Namc:S‘A'I‘UR‘IW\T‘ : Meet No/Dafe:20/85; ] Stattié:Deféfred
ALC3/2018 INDUSTRIES ALC3/2019
23.01.2020

3llHQ File : RLA File " Lic.No/Date:0710113806 Defer
01/85/050/00242/AM19/  :07/24/040/00141/AM19/ 03.09.2018 Date: 12.03.2020

Decision : NC considered the case as per agéndé and noted that the firm has been



32

ccopy of the application for examination and fixation of norms, which is sti|] awaited. The
‘Committee decided to wait for the reply of the firm.

The case stands deferred to 12.03.2020.

 Case No.:61/21/85. ~ PParty NamePRAGATI Meet No/Date:20/85- Status:Deferred
ALC3/2018 GLASS PRIVATE LIMITED ALC3/2019 !

23.01.2020
HQ File - RLA File g Lic.No/Date:0310823609 Defer
‘:01/85/050/00255/AM19/ :03/95/040/00563/AM19/ 06.09.2018 Date: 12.03.2020
;Decision ¢ NC considered the case as per agenda and noted that the firm has been

3

34

35

w

fThe case stands deferred to 12.03.2020.

‘Case No.:59/21/85- Party Name:NATURAL Meet No/Date:20/85- Status:Deferred
ALC3/2018 HERBS & FORMULATIONS ALC3/2019

| 23.01.2020

G, T T e - |LicNo/Date:6110001543 Defer
:01/85/050/00253/AM 19/ :61/24/040/00008/AM19/ 17.09.2018 Date: 12.03.2020
Decision : NC considered the case as per agenda and noted that the firm has been

jCommittee decided to wait for the reply of the firm.

' fThe case stands deferred to 12.03.2020.

Case No.:62/21/85- Party Name:GRIFFITH Meet No/Date:20/85- Status:Deferred
ALC3/2018 FOODS PRIVATE LIMITED ALC3/2019

{ 23.01.2020

P — T S T P e
:01/85/050/00256/AM 19/ :07/24/040/00125/AM19/ 08.10.2018 Date: 12.03.2020
Decision : NC considered the case as per agenda and noted that the application of the

firm has been forwarded to Technical Authority, i.e., MoFPI for examination and
comments, which is awaited. The Committee decided to send a reminder to MoFP] to
expedite their comments.

[The case stands defered t0 12.03.2020.

CaseNo.7021/85. Party Name:SAMESKY ~ 'Moct NoDate:20/85-  Status:Deforred
ALC3/2018 CONFECTIONERIES INDIA ALC3/2019
PV EID, 23.01.2020
HQ File RLA e T Lic.No/Date:0710114142 Defor ,
;:01/85/050/00264/AM19/ :07/24/040/00196/AM19/ 19.11.2018 Date: 12.03.2020 1/
Decision : NC considered the case as per agenda and noted that the firm has been AnA SAHU
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37

38

39

requiéét‘é(mi“ vide letter dated 02.12.2019 followed by reminder on 16.01.2020 to furnish a
copy of the application for examination and fixation of norms, which is still awaited. The
‘Committee decided to wait for the reply of the firm.

‘"The case stands deferred to 12.03.2020.

Case No.:73/21/85- Party Name:RAVI FOODS ~ Mecet No/Datc:20/85-  Status:Deferred
ALC3/2018 P.LTD., ALC3/2019

: 23.01.2020

HQ File RLA File Lic.No/Date:0910066927 Defer
:01/85/050/00267/AM19/ :09/24/040/00566/AM 18/ 30.11.2018 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the application alongwith
reply of the firm has been forwarded to Technical Authority, i.e., MoFPI for examination
and comments, which is awaited. The Committee decided to send a reminder to MoFPI to
.expedite their comments.

The case stands deferred to 12.03.2020.

Case No.:74/21/85- Party Name:RAVI FOODS ~ Meet No/Date:20/85-  Status:Deferred
ALC3/2018 P.LID., ALC3/2019

23.01.2020
Y e ST |
:01/85/050/00268/AM19/  :09/24/040/00567/AM18/ 30.11.2018 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the application alongwith
reply of the firm has been forwarded to Technical Authority, i.e., MoFPI for examination
‘and comments, which is awaited. The Committee decided to send a reminder to MoFPI to
expedite their comments.

The case stands deferred to 12.03.2020.

‘Case No.:77/21/85- Party Name:KANGAROO Meet No/Date:20/85- Rejected
ALC3/2018 HEALTH CARE ALC3/2019

23.01.2020

HQ File RLA File Lic.No/Date:0810144092
:01/85/050/00271/AM19/ :08/24/040/00251/AM19/ 19.12.2018

Decision : NC considered the case as per agenda and noted that the firm was issued DL
'on 01.10.2019 followed by reminder on 29.11.2019. The reply of the firm is still awaited.
‘The Committee therefore, decided to reject the case with direction to firm to pay Customs
Duty and applicable interest thereon for regularisation of the case.

RA may take suitable consequential action accordingly.

~ Case No.:81/21/85- Party Name:NATURAL Mect No/Date:20/85-  Status:Deferred
ALC3/2018 HERBS & FORMULATIONS ALC3/2019
23.01.2020
'HQ File RLA File Lic.No/Date:6110001572 Defer
01/85/050/00275/AM19/  :61/24/040/00021/AM19/ 07.01.2019 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the firm has been
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CaseNo.:321/85.

40

41

42

43

owed byﬂreminder‘ on 16.0 12020 to furnish a
d fixation of norms, whic
y of the firm.

requested vide letter dated 02.12.2019 foll
«copy of the application for examination an
‘Committee decided to wait for the repl

\;The case stands deferred to 12.03.2020.

'PAarty Name:yéARITA'HANDA Mect‘kNd/Dkafc':éO/S'S; ' Svtatwil’s:De%e'ri'ed’

ALC3/2018 EXPORTS PVT LTD ALC3/2019

| 23.01.2020

HQ File RLA File Lic.No/Date:0510409227 Defer
(O1/85/050/00197/AM19/  :05/24/040/00564/AM19/ 07.01.2019 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the firm has been
requested vide letter dated 02.12.2019 followed by reminder on 16.01.2020 to furnish a
Eycopy of the application for examination and fixation of norms, which is still awaited. The
‘Committee decided to wait for the reply of the firm.

;The case stands deferred to 12.03.2020.

‘Case No.:82/21/85.

Party Name:VENKATESH Meet No/Date:20/85- Status:Deferred
ALC3/2018 FOOD INDUSTRIES ALC3/2019
23.01.2020
HQ File RLA File Lic.No/Date:0510409242 Defor
§:01/85/050/00276/AM19/ I:05/24/O40/00567/AM19/ 08.01.2019 Date: 12.03.2020
Decision : NC considered the case as per agenda and noted that the recommendations

given by Technical Authority,
allowed. The Committee, there
for reconsideration/c]

fore, decided to refe
arification.

‘The case stands deferred to 12.03.2020.

[Case No.:83/21/85- Party Name:DUKES Meet No/Date:20/85- Status:Deferred

ALC3/2018 CONSUMER CARE ALC3/2019

: LIMITED 23.01.2020

HQ File RLAFile Lic.No/Date:0910067050 Defer
(O1/85/050/00277/AMIS/  :09/24/040/00473/A M5/ 09.01.2019 Date: 12.03.2020

The case stands deferred to 12.03.2020.

3 Meet Noy/Date:20/85y—m

h is still awaited. The

© Case No.:85/21/85-ALC3/2018 Party Name:A.N. TRADERS Rejected
| ‘ ALC3/2019 |
23.01.2020
HQ File RLA File Lic.No/Date:06] 0039109
:01/85/050/00279/AM19/ :06/24/040/00042/AM 19/ 31.01.2019

Decision 5 NC"-bonsideged t

he case as per agenda and

12

hoted tha‘f the ﬁrm Wasy‘iys’sﬁéd DL

"B

\=ore'\g“Tr e
D'\rec‘°'aﬁ-m‘e Tl

de O

udyo9

oYY
™
welto TS et

ign
F oreld o

f
o e

a‘é"“aﬁ:jé

AU

S
MNA
AT cer

erce

R i



on 01.10.2019 followed by reminder on 29.11.2019. The reply of the firm is still awaited.
%The Committee therefore, decided to reject the case with direction to firm to pay Customs
;Duty and applicable interest thereon for regularisation of the case.

RA may take suitable consequential action accordingly.

Case No.:91/21/85- Party Name:SHREE Meet No/Date:20/85- Status:Deferred
ALC3/2018 LAMIPACK PVT LTD ALC3/2019

23.01.2020

HQ File RLA File Lic.No/Date:0510409618 Defer
:01/85/050/00285/AM19/ :05/24/040/00601/AM19/ 08.02.2019 Date: 12.03.2020

44 Decision : NC considered the case as per agenda and noted that the firm has been

requested vide letter dated 02.12.2019 followed by reminder on 16.01.2020 to furnish a
ccopy of the application for examination and fixation of norms, which is still awaited. The
‘Committee decided to wait for the reply of the firm.

iThe case stands deferred to 12.03.2020.

Case N0.:96/21/85-  Party Name:DUKES Meet No/Date:20/85-  Status:Deferred
ALC3/2018 CONSUMER CARE ALC3/2019

5 LIMITED 23.01.2020

HQ File RLA File Lic.No/Date:0910067204 Defer

:01/85/050/00290/AM19/  :09/24/040/00564/AM19/ 22.02.2019 Date: 12.03.2020

45 Decision : NC considered the case as per agenda and noted that the application alongwith.

46

47

greply of the firm has been forwarded to Technical Authority, i.e., MoFPI for examination
and comments, which is awaited. The Committee decided to send a reminder to MoFPI to
expedite their comments.

The case stands deferred to 12.03.2020.

Case No.:97/21/85- Party Name:WRIGLEY Meet No/Date:20/85- Status:Deferred
ALC3/2018 INDIA PVT LTD ALC3/2019

| | 23.01.2020

HQFile RLA File Lic.No/Date:0710114573 Defer
E:01/85/050/00291/AM19/ :07/24/040/00243/AM 19/ 22.02.2019 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the application of the
firm has been forwarded to Technical Authority, i.e., MoFPI for examination and
comments, which is awaited. The Committee decided to send a reminder to MoFPI to
expedite their comments.

éThe case stands deferred to 12.03.2020.

Case No.:98/21/85-ALC3/2018 Party Name: WRIGLEY INDIA Meet No/Date:20/85-  Approved
PVT LTD ALC3/2019

| 23.01.2020

HQ File RLA File Lic.No/Date:0710114574
£01/85/050/00292/AM19/ 07/24/040/00259/AM19/ 22.02.2019

Decision : NC considered the case as per agenda and decided to ratify the norms of the

13 Vo SA
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| FLAVOURS SNOW A

QAA on the ‘b”asis of the comments of the Technical Authorikfy, ie., k‘M‘oFNPI allowmg the

jfollowing Inputs;

Export Item T e e I B S
| HARD BOILED SUGAR FREE CANDY-
| MENTHOL EUCALYTIOUS

| FLAVOUR-HONGKONG SUGAR FREE
| CANDY i il
| HARD BOILED SUGAR FREE CANDY-
| MENTHOL EUCALYTIOUS FLAVOUR
| “TAIWAN SUGAR FREE CANDY

| HARD BOILED SUGAR FREE CANDY-
| HONEY  LEMON FLAVOUR
| HONGKONG SUGAR FREE CANDY
| HARD BOILED SUGAR FREE CANDY.
| HONEY LEMON FLAVOUR —TAIWAN
| SUGAR FREE CANDY S ae
Import Items Sden e LG
| SWT EMBER N
| CLR COOL YELLOW2 FOOD COLORS

| (COLO YELLOW?)

43222.62 KGS

129667.90 KGS

60511.67 KGS

69156.19 KGS

L0EGE

1316 KGE

| SWT POL LATIN M 25KG ISOMALT. 315983.09KGS

| ST-M e
| INN SFD KALM 43 MM 214 MB 621 Ag
| INER PLASTIC FIL.M

| WAX TRENWAX LIQUID WAX (TREN | 3 12.12 KGS

| WAX- RELEASE AGENT)
| FLY LAMP IP L-MENTHOL

| FLV SNOW-A DRUM 5 GAL

JISATRGS.
46.18 KGS

RA may take suitable consequential action accordingly.

48

Case No.:4/5/85-ALC3/2010
49

‘Case No.:100/21/85-

:01/85/050/00294/AM19/

Party Name:KAMALA

ALC3/2018 CONSUMER CARE PVT
LTD
HQFile RLA File

fThe case stands deferred to 12.03.2020.

LIMITED

14

Party Name:ORIENT CRAFT

Meet No/Date:20/85-
ALC3/2019
23.01.2020

Status:Deferred

 LicNo/Date:0910067216 Defer

25.02.2019 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the application alongwith
reply of the firm has been forwarded to Technical Authority, i.e., MoFPI for examination
and comments, which is awaited. The Committee decided to send a reminder to MOoFPI to

Meet No/Date:20/85-
ALC3/2019
23.01.2020

Transferred 7/
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HQ File RLA File Lic.No/Date:0510410567
1:01/85/050/00033/AM20/ :05/24/040/00079/AM20/ 14.05.2019

Decision : NC considered the case as per agenda and noted that the export/import items
are textile items. The Committee noted that, it has been decided with the approval of DG
in the F.No. 01/85/171/53/AM19/DES.VI to transfer the cases relating to Textile to NC-5
‘which is pr1mar11y a Norms Committee for Textile and Leather.

* Case No.:5/5/85-ALC3/2019 Party Name:GODAWARI Meet No/Date:20/85-  Status:Deferred

INDUSTRIES ALC3/2019
, 23.01.2020
HQ File RLA File Lic.No/Date:3110067423 Defer
01/85/050/00034/AM20/ 31/83/040/00018/AM20/ 16.05. 2019 Date: 12. 03 2020

50 Dec1510n : NC considered the case as per agendd and noted that the firm has been
requested vide letter dated 02.12.2019 followed by reminder on 16.01.2020 to furnish a
copy of the application for examination and fixation of norms, which is still awaited. The
Committee decided to wait for the reply of the firm.

EThe case stands deferred to 12.03.2020.

‘Case No.:2/5/85-ALC3/2019 Party Name:INTRON LIFE Meet No/Date:20/85-  Status:Deferred

SCIENCES PRIVATE ALC3/2019

LIMITED 23.01.2020
HQ File RLA File Lic.No/Date:0910067539 Defer
:01/85/050/0003 1/AM20/ :09/24/040/00046/AM20/ 16.05.2019 Date: 12.03.2020

Decision : NC considered the case as per agenda and decided to seekfollowing
: information from firm on the basis of the comments of Technical Authority, i.e., Tech.2;

1) Export item is in Brand name. Its generic name may be furnished.

i1) Copy of FDA/Drug manufacturing license for the export items alongwith the
approved composition.

1i1) CoA of the import item from the Foreign Supplier.

The case stands deferred to 12.03.2020.

Case No.:6/5/85-ALC3/2019 Party Name:SABARI AGRO ~ Meet No/Date:20/85-  Status:Deferred

PRODUCTS ALC3/2019

| 23.01.2020

[HQFile ~ RLAFile e Lic.No/Date:0410165627 Defer
:01/85/050/00035/AM20/  :04/24/040/00037/AM20/ 18.05.2019 Date: 12.03.2020

2 Decision : NC considered the case as per agehda and noted that the firm has been issued
DL on 29.11.2019 followed by reminder on 16.01.2020 to expedite reply. The Committee
decided to wait for the reply of the firm.

%The case stands deferred to 12.03.2020.

‘Case No.:1/14/85- Party Name:SALAR Meet No/Date:20/85- Status:Deferred
53 ALC3/2019 INTERNATIONAL ALC3/2019
| 23.01.2020
el
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54

55

HQ File e e e Lic.No/Date:2910025432 Defor

:01/85/050/00088/AM20/ :29/24/040/00014/AM20/ 26.09.2019 Date: 12.03.2020
Decision : NC considered the case as per agenda and noted that the firm has been
requested vide letter dated 02.12.2019 followed by reminder on 16.01.2020 to furnish a

ccopy of the application for examination and fixation of norms, which is still awaited. The
Committee decided to wait for the reply of the firm.

’The case stands deferred to 12.03.2020.

'Case No.:2/14/85- Party Name:STONEMEN Meet No/Date:20/85- Status:Deferred
ALC3/2019 CRAFTS INDIA (P)LTD ALC3/2019

23.01.2020

HQ Mle RLA File o = Lié.No/Datc:06100393OO Defer
1:01/85/050/00089/AM20/ :06/24/040/00047/AM20/ 27.09.2019 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the firm has been
Tequested vide letter dated 02.12.2019 followed by reminder on 16.01.2020 to furnish a
copy of the application for examination and fixation of norms, which is still awaited. The
‘Committee decided to wait for the reply of the firm.

fThe case stands deferred to 12.03.2020.

fCasé'N6.§'3V/l”4/85- = Party Name:WRITABLE Meet No/Détc:20/85¥ s ‘Sfafus:Déferréa
ALC3/2019 INSTRUMENTS LLP ALC3/2019

23.01.2020
'HQ File RLA File ~ Lic.No/Date:3] 10067546 Defer
:01/85/050/00090/AM20/ :31/83/040/00086/AM20/ 30.09.2019 Date: 12.03.2020

nyecision : NC considered the case as per agenda and decided to seek fovl‘k‘IO\Vvinkg
finformation from firm on the basis of the comments of Technical Authority, i.e., Tech.1 :

1) Type of Export whether wooden or polymer base.

i) As per manufacturing process ferrule and Craser are added as such details of
indigenous input with their quantity.

1i1) Weight of eraser and ferrule.

1v) Weight per pc. of export is 0.068 gms while import is 0.007 gms.

v) Material balance between import & export.

‘The case stands deferred to 12.03.2020.

Case No.:4/14/85-A1.C3/2019 Party Name:M R AGRO Meet No/Date:20/85- Rejected
INDUSTRIES ALC3/2019 ;

| 23.01.2020

'HQ File RLA File Lic.No/Date:0810146260

:01/85/050/00091/AM20/ :08/24/040/00214/AM20/ 01.10.2019

56 Decision : NC considered the case as per agenda and noted that the firm has been issued

AA for import of Caraway seeds for export of Caraway seeds after doing sortex and

cleaning. The Committee observed that, Caraway seeds fa]] under category of spices. In
‘accordance to Para 4.04 of FTP, 2015-20, duty free import of spices covered under
Chapter-9  of ITCHS) - shall be permitted  only  for activities  like

: Sl Ei - ! o HU
crushmg/gnndmg/sterlhzanon/manufacture of oils or oleoresins. Authorisation shall not YUMNFSA
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57

58

55‘\}éilﬂéble f0r31mply é‘leéri}lkg‘,y‘gfading, reﬂy—packing etc. In the instant case the firm is doing
only sortex and cleaning. As such, the Committee decided to reject the case with direction
to firm to pay applicable customs duty and interest thereon for regularisation of the case.

RA may take suitable consequential action accordingly.

Case No.:1/17/85-ALC3/2019  Party Name:INDO GERMAN ~ Meet No/Date:20/85- Approved
ALKALOIDS ALC3/2019
23.01.2020
HQ File RLA File Lic.No/Date:0310832817
:01/85/050/001 14/AM20/ 03/94/040/00619/AM20/ 15.11.2019

ﬁDécision : NC considered the case as per agenda and decided to fix the norms of the AA
on the basis of the comments of the Technical Authority, i.e., Tech.2 allowing following
inputs;

éExport Item A K
| Natural Caffeine Extract (Assay NLT | 1 Kg.

1 90%)

Import Item

| 50%)

Crude Caffeine (Natural) (Purity 45% to | 1.90 Kg.

RA may take suitable consequential action accordingly.

Case No.:2/17/85- Party Name:KANCOR Meet No/Date:20/85- Status:Deferred
ALC3/2019 INGREDIENTS LIMITED ALC3/2019

| 23.01.2020

HQ File RLA File Lic.No/Date: 1010060327 Defer

:01/85/050/00115/AM20/ :10/24/040/00071/AM20/ 19.11.2019 Date: 12.03.2020
Decision : NC considered the case as per agenda and noted that the firm has been
requested vide letter dated 11.12.2019 followed by reminder on 16.01.2020 to furnish a

copy of the application for examination and fixation of norms, which is still awaited. The
‘Committee decided to wait for the reply of the firm.

‘The case stands deferred to 12.03.2020.

~ Case No.:3/17/85-ALC3/2019  Party Name:K. T. QUALITY ~ Meet No/Date:20/85-  Rejected
? CONTROL PVT. L'TD. ALC3/2019
23.01.2020
'HQ File RLA File Lic.No/Date:0310832903
:01/85/050/00116/AM20/ :03/94/040/00532/AM20/ 20.11.2019

%% Decision : NC considered the case as per' agénda and noted that the impdrtm item Garlic

under chapter 7 of ITC(HS) is ineligible for import on self declaration basis under Para
4.11(a)(iv) of FTP, 2015-20 (Customs duty being more than 30%). The Committee
therefore, decided to reject the case with direction to the firm to pay Customs Duty and
-applicable interest thereon for regularisation of the case.

17



RA may take subsequent consequential action accordingly.

Case No.:4/17/85. ~ [Party Name:SUKASO Meet No/Date:20/85-  Status:Deferred
ALC3/2019 CERACOLORSPVTLTD  ALC3/2019

? 23.01.2020

TR e s RLA File iy s Lic.No/Date:09100682] | Defer
:01/85/050/00117/AM20; :09/24/040/00429/AM20; 21.11.2019 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the license has been

60 issued to the firm with condition that the firm shall obtain separate Export License for

6

[y

62

63

;Export and subject to all conditionalitiecs or requirements of export authorisation or
permission, as required under schedule I of [TC(HC). The Committee decided to confirm

:The case stands deferred to 12.03.2020.

gCase No.:6/17/85- Party Name:ARJAN IMPEX  Meet No/Date:20/85- Status:Deferred
ALC3/2019 PRIVATE LIMITED ALC3/2019

| 23.01.2020

I M s e RLA File e Lic.No/Date:0510412676 Defer
:01/85/050/001 19/AM20/ :05/23/040/00332/AM20/ 28.11.2019 Date: 12.03.2020

Decision : NC considered the case as per agenda and noted that the firm has been
requested vide letter dated 11.12.2019 followed by reminder on 16.01.2020 to furnish a
ccopy of the application for examination and fixation of norms, which is still awaited. The
‘Committee decided to wait for the reply of the firm.

‘The case stands deferred to 12.03.2020.

Case No.:7/17/85- Party Name:KURUWA Meet No/Date:20/85-  Status:Deferred
ALC3/2019 ENTERPRISES ALC3/2019
| 23.01.2020
Y T —— e T T o e a—
i:OI/85/050/00120/AM20/ :10/24/040/00073/AM20/ 29.11.2019 Date: 12.03.2020
Decision : NC considered the case as per agenda and noted that the firm has been

requested vide letter dated 11.12.2019 followed by reminder on 16.01.2020 to furnish a
ccopy of the application for examination and fixation of norms, which is still awaited. The
Committee decided to wait for the reply of the firm.

‘The case stands deferred to 12.03.2020.

: CaseN08/17/85— I PartykNa‘me:AM(')L' : "Mcet No/Date:?.O/SS— s Sta‘utu‘;:]kjéfe'rreyd
ALC3/2019 PHARMACEUTICALS PVT. ALC3/2019
LTD. 23.01.2020
HQ File RLA File Lic.No/Date: 1310049459 Defer
:01/85/050/00121/AM20/ :13/24/040/00175/AM20/ 03.12.2019 Date: 12.03.2020

Decision : NC conks'i(iered’ the case as yi)er agénda and decided to séek"mfo‘HoWiﬁg
information from the firm on the basis of the comments of the Technical Authority i.e.,

18



1) Export item is in brand name. Generic description may be indicated. |

11) Copy of the drug manufacturing license/Approved compositions from
FDA/other Competent Authority, may be furnished.

1i1) CoA of imported item from Foreign Supplier.

‘The case stands deferred to 12.03.2020.

‘Case No.:9/17/85— Party Name:AMOL Meet No/Date:20/85- Status:Deferred
ALC3/2019 PHARMACEUTICALS PVT. ALC3/2019

f LTD. 23.01.2020

'HQ File RLA File Lic.No/Date: 1310049460 Defer
:01/85/050/00122/AM20/ :13/24/040/00174/AM20/ 03.12.2019 Date: 12.03.2020

Decision : NC considered the case as per agenda and decided to seek following
~ information from the firm on the basis of the comments of the Technical Authority i.e.,
64

Tech.2.
1) Export item is in brand name. Generic description may be indicated.
i) Copy of the drug manufacturing license/Approved compositions from

FDA/other Competent Authority, may be furnished.
1i1) CoA of imported item from Foreign Supplier.

The case stands deferred to 12.03.2020.

' ;C‘kf‘iskeANi)k.‘k:‘klkO/yl7/'85- Party Name:AMOL Meet No/Date:20/85- StatusDeferred
'ALC3/2019 PHARMACEUTICALS PVT. ALC3/2019
LTD. 23.01.2020
HOFle ~ RLA File Lic.No/Date: 1310049461 Defer
:01/85/050/00123/AM20/  :13/24/040/00176/AM20/ 03.12.2019 Date: 12.03.2020

65

66

§Decisi6h : NC considered the case as per égénda and decided to seek follbwing
information from the firm on the basis of the comments of the Technical Authority i.e.,

ITech.2.
1) Export item is in brand name. Generic description may be indicated.
i1) Copy of the drug manufacturing license/Approved compositions from

FDA/other Competent Authority, may be furnished.
1i1) CoA of imported item from Foreign Supplier.

The case stands deferred to 12.03:2020.

Case No.:12/17/85- Party Name:BOMBAY Meet No/Date:20/85-  Status:Deferred
ALC3/2019 MASALA COMPANY ALC3/2019

; PRIVATE LIMITED 23.01.2020

HOFile = - - [RLATFie Lic.No/Date:0310833175 Defer
:01/85/050/00125/AM20/  :03/94/040/00676/AM20/ 03.12.2019 Date: 12.03.2020

Decision : NC considered the case as per agenda and decided to seek following
information from the firm.

1) Whether the firm has its own sterilization equipments in its premises or the
19 ’)/
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| Sterilization activities are done through other ﬁrrri/agkenéieks.‘ The details of
sterilization facility available and its location may be furnished.
1) The form of export and import items.

~ The case stands deferred to 12.03.2020.

- [CaseNo:1117/85. Party Name:CRI LIMITED Moot No/Date:20/85- Status:Deferred
ALC3/2019 ALC3/2019
f 23.01.2020
'HQ File Sl RLA File Lic.No/Date:0210209586 Defer
:01/85/050/00124/AM20/ :02/24/040/00129/AM20/ 03.12.2019 Date: 12.03.2020

67 Decision : NC considered the case as per agenda and noted that the firm has been

- requested vide letter dated 11.12.2019 followed by reminder on 16.01.2020 to furnish a
copy of the application for examination and fixation of norms, which is still awaited. The
Committee decided to wait for the reply of the firm.

TThe case stands deferred to 12.03.2020.

‘Case No.:13/17/85- Party Name:SANSON Meet No/Date:20/85- Status:Deferred
ALC3/2019 PROMO INNOVATIONS ALC3/2019

| LLP 23.01.2020

HQFIlC R RLA S e I;ié.N'o/bété:OSI041‘2;/86'“ISVe‘fef e
1:01/85/050/00126/AM20/ :05/24/040/00522/AM20/ 04.12.2019 Date: 12.03.2020

68 Decision : NC considered the casc as per agenda and noted that the firm has been

~ requested vide letter dated 11.12.2019 followed by reminder on 16.01.2020 to furnish a
‘copy of the application for examination and fixation of norms, which is still awaited. The
‘Committee decided to wait for the reply of the firm.

| fThe case stands deferred to 12.03.2020.
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MANUAL CASES

Case No. M-267 Party Name: M/s. Meet No/Date: 20/85- Approved
Viscus Oils Pvt. Ltd. ALC3/2019
23.01.2020
HQ File : RLA File : Lic.No/Ecom No.
01/85/171/00034/AM20/ 56/24/040/00009/AM 11/88/006/13400//0618/
DES.VI 20 8778

M267

Subject Abblidét‘i’on for issuance of Advance Authorizatidn undér Para 4.06 of HBI':;,

2015-20, submitted by M/s. Viscus Qils Pvt. Ltd. for export of “Soya Methyl Ester”
against import of “ Crude Degummed Soyabean Oil- Edible Grade and Methnol”.

‘Decision : NC considered the case as per agenda and noted the kfyolibwi‘ng

M268

observations made by the Technical Authority, i.e., Tech.1

“On the basis of information give by the firm taking 97% reaction yield, licence may
be issued as under”

Based on the above inputs the Committee decided to ratify the norms under Para 4.06
of HBP allowing the following inputs;

Export Item

| Soya Methyl Ester : g bl [ 500.00 MT

Import Item

Crude Degummed Soyabean Oil (FFA-2 512.37 MT
Max)
Methnol 7 52.50 MT

The above fixation of adhoc norms is valid for present application under Para 4.06 of
HBP & norms are valid for one year from the date of uploading the minutes in DGFT
website.

No Advance Authorisation should be issued on repeat basis based on the fixation of
above mentioned adhoc norms. All Policy conditions including VA, Appendix 4]

conditions etc. also to be met, wherever applicable.

RA may take subsequent consequential action accordingly.

Case No. M-268 Party Name: M/s. Meet No/Date: 20/85- Status:Deferred
Ferrero India Pvt.  ALC3/2019
Ltd. 23.01.2020
i vuMN"sA .
Oﬂ\\'.‘.er
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BAFNS I Eoomini e &Date Defer
applications under  As given below Date: 12.03.2020

BoM Enrobatura

HQ File -
01/85/50/00027/AM13/D
ES.VI (Part)

Subject: Application of M/s Ferrero India Pvt. Ltd. for modification of norms in
respect of AA No. 3110054008 dated 01.05.2012, 3110054501 dated 29.05.2012,
3110054683 dated 14.06.2012, 3110054593 dated 04.06.2012, 3110054225 dated
14.05.2012, 3110054195 dated 11.05.2012, 3110054381 dated 22.05.2012, 3110054407
dated 23.05.2012, 3110054427 dated 24.05.2012, 3110054428 dated 24.05.2012,

Decision : NC considered the case as per agenda and noted that the application of
the firm for revision of norms in respect of AAs in the above mentioned subject is
presently with Technical Authority, i.e., MoFPI for examination and comments. The
Committee decided to request MoFPI to expedite comments.

The case stands deferred to 12.03.2020.

Case No. M-269

M-269

‘PartS/ Name: M/s.

Meet No/Dété: 20/85- )—\ppfovéd

Ferrero India Pvt. ALC3/2019
Ltd. 23.01.2020
HQ File : RA F.No. 07 Ecom/AA No. & Date

01/85/50/00156/AM13/D |
ES.VI (Part)

13.12.2013, 0310771874 da

2013,

applications under

‘BoM Enrobatura

As given below

3110061136 dated 30.11.2014, 0310761844 dated |
ted 25.02.2014 and 0310774449

dated 13.03.2014.

Decision : NC considered the case as per agenda and decided to modify the norms of

above mentioned 7 AAs on the basis of

MOoFPI vide OM No.
following inputs:

 Milk [ Net

the comments of the Technical Authority, i.e.,
E-14011/7/2016-ED dated 0% January, 2020 allowing the

| KJ Quantity Wastage W Grgsﬁantity Number & |
Enrobatura (gm) per 100 (gm) dates of the |
Imported gm KJ concerned "
b e AAs
Enrobatura 5. 714 2.00% 5.828 3110056192
| K.Tart (11.05.2012) |
| Cocoa Powder | 3.325 4.01% 13458 3110058549
Vanilla 0.039 0.83% 0.039 (31.05.2013) |
Flavour 3110059475 |
Spray  Malt [0.390  [3550, 0.400 (19.07.2013) |
Extract 3110061136 / gk
O83 oy, 197% ~10.085 (30.11.2014) - YUMNI—\SAcer
%mﬁﬂowade
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M-270

Flavour AR - 0310761844 |
| Mer. Cacao | 6.190 71 % 6.300 (13.12.2013)
Light 0310771874
(Meringa) (25.02.2014)
‘ 0310774449
dro (13.03.2014)

RA may take subsequent consequential action accordingly.

Case No. M-270 Party Name: M/s.  Meet No/Date: 20/85- Status:Deferred |
Ferrero India Pvt.  ALC3/2019
Ltd. 23.01.2020
HQ File : RA Ecom/AA No. & Date Defer
01/85/50/00083/AM14/  F No0.31/83/040/000 3110059474, Date: 12.03.2020
DES.VI (Part) 61/AM 14 19.07.2013 ‘ :

Subject: Application of M/s Ferrero India Pvt. Ltd. for modification of norms in
respect of AA No. 3110059474 dated 19.07.2013 for export of Kinder Joy Chocolate
against import of Panello Cacao Polverizz (Cocoa Powder), Diamaltoro, Hazelnuts
Flavour, Vanillina Flavour and K] Tartufino.
Decision : NC considered the case as per agenda and noted that the application of
the firm for revision of norms in respect of above mentioned AA is presently with
Technical Authority, i.e., MoFPI for examination and comments. The Committee
decided to request MoFPI to expedite comments.

The case stands deferred to 12.03.2020.

Case No. M-271 Party Name: M/s.  Meet No/Date: 20/85- Status:Deferred
Godawari Udyog ALC3/2019 |
23.01.2020 ;
HQ File : RA F.No. Ecom/AA No. & Date Defer
01/85/171/00069/ AM2 31/83/040/00090 31/08/003/47000/063 Date: 12.03.2020
0/DES.VI / AM20 5/9134 dated '

M-271

23.09.2019

Subject: Application of M/s Godawari Udyog for fixation of norms ‘underé
Para 4.06 of HBP, 2015-20 for export of Maize Grits/Corns Grits against
import of Maize.

Decision : NC considered the case as per agenda and decided to seek following
information from the firm on the basis of the comments of Technical Authority, i.e.,
MoFPI;

1) The details of value realised from the by-products like maize animal feed;

23 W SARY



M-272

M-273

;Decision : NC considered

M-274

etc.
11)
i)  Furnish Appendix 4E in detail.

The case stands deferred to 12.03.2020.

Party‘Name: M/s.
Ferrero India Pvt.

Case No. M-272

Ltd.
HQ File : RA F.No. 5
01/85/50/00158/AM13/ applications under
DES.VI (Part) BoM Enrobatura
Subject:

What are the other ingredients used in the export product.

" Meet No/Date: 20/85. Status:Deferred

ALC3/2019
23.01.2020

Ecom/AA No. &'Déte Defer ]
As given below Date: 12.03.2020

Appi‘icati‘on of M/s Ferrero India Pvt. Ltd. for modification df”nc”)rrns in

respect of AA No. 3110056453 dated 12.11.2012, 3110056899 dated 23.01.2013,5

3110056650 dated 02.01.2013, 3110056649 dated

02.01.2013.

02.01.2013 & 3110056648 dated;’

the firm for revision of norms in respect of above mentioned AAs is presently with

Technical Authority, ie.

MOoFPI for examination and comments. The Committee‘

decided to request MoFPI to expedite comments.

The case stands deferred to 12.03.2020.

Case No. M-273 Party Name: M/s.

KIOCL Limited
HQ File : F.No.
f01/85/171/00015/AM20/
DES.VI

Meet No/Date: 20/85- Status:Deferred

ALC3/2019

23.01.2020

Ecom/AA No. & Date  Defer
Date:
'12.03.2020

Subject: Application of the firm for modification of SION C-498 for export of Iron Ore

Pellets.

firm for revision of SION C-498 is
‘examination and comiments.
comments.

The case stands deferred to 12.03.2020.

Case No. M-274 Party Name: M/s
Geltec Private
Limited

A F.No.

HQ File : R
01/85/050/00272/AM19-

T o,

24

the case as per agenda and noted that the application of the
presently with Technical Authority,
The Committee decided to request MoS

1.e., MoS for
to expedite

Meet No/Date: 20/85- Approved
ALC3/2019
23.01.2020 f
Ecom/AA No. & Date @( / s
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e
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 03/94/040/00720/A 0310825174 dated
M19 22.11.2018
Subject Apphcatlon (;f M/s Geltec Pwr‘iv‘éte Lirﬁited 'for wrev‘iew df"décisibn takéh by
the Norms Committee and fixation of norms in respect of AA No. 0310825174 dated |
122.11.2018 of the firm.

Decision : NC considered the case as per agenda and decided to fix the norms of the
above mentioned AA on “Net to Net basis” allowing following inputs;

Export Item o Se
Kirotek Capsules (Soft Gelatin Capsules | 2000000.000 Number
Containing 500 mg Krill Oil)

Import Items
| Krill Oil

| 1000.000 Kg 1]

RA may take suitable consequential action accordingly.

Case No. M-275 Party Name: M/s  Meet No/Date: 20/85- Status:Deferred
‘ Shakti APl Foods ALC3/2019
; Puvt. Ltd. 23.01.2020
HQ File : RA F.No. Ecom/AA No. & Date Defer Date: |
'01/85/171/00086/AM20 12.03.2020 '
-DES.VI | 30/09/009/02000/063

M-275/ | 5/1390 dated

| 13.09.2019

Subject Abblibétidhﬂ for issuance of Advakhkci‘e‘Authorizatidn' under Para 4.06 of HBP,4
2015-20, submitted by M/s. Shakti APIFoods Pvt. Ltd. for export of “Fresh Peeled |
Garlic” against import of “ Fresh Garlic”. |

Decision : NC considered the case as per agenda and noted that the application of
the has been forwarded to MoFPI and Ministry of Agriculture & Farmer’s Welfare for |
‘examination and comments. The Committee noted that comments of MoA&FW is|
still awaited and decided to send a reminder to them to expedite their comments. The
‘Committee also decided to seek following information from the firm;

1) In what form and preservation, the Fresh Peeled Garlic will be exported?
11) Whether the garlic will be exported in brine or in refrigeration condition?

;The case stands deferred to 12.03.2020.

276 Case No. M-276 Party Name: M/s. Meet No/Date: 20/85-  Approved
Janatha Fish Meal & ALC3/2019
- YUMNFSAHU
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Oil Products 23.01.2020

HQ File RLA File : Lic.No/Ecom NO.
:01/85/171/000104/AM20 07/24/040/00237/AM Date:07/03/016/82200/0
/DES.VI 20 654/0128 dated

24.12.2019 ;
Subject: Application for issuance of Advance Authorization under Para 4.06 of HBP, |
2015-20 submitted by M/s. Janatha Fish Meal & Oil Products for export of

“Processed Fish Meal (Dried, Pulverised, Sieved and Packed in Powder form)(Unfit for

Human Consumption) against Import of  “Figh Meal (Unfinished) Unfit for Human
Consumption)”.

manufacturing process;

1) The export item is unfit for human consumption.
i) Both the export/import items are in powder form.
ii1) No vitamins are added in the production process.

Export Item
Processed Fish Meal (Dried, Pulverised 2830.190 MT
Sieved & Packed in powder form) (Unfit

for human consumption).

— e e ERGNLC P SN T )

Import Item

Fish Meal (Unfinished) (Unfit for humap_ 2943.398 MT
consumption) e e s Gl |

No Advance Authorisation should be issued on repeat basis based on the fixation of |
above mentioned adhoc norms. All Policy conditions including VA, Appendix 4]
conditions etc. also to be met, wherever applicable, :

RA may take subsequent consequential action accordingly.

Case No. M-277 Party Name: M/s. Meet No/Date: 20/85. Approved |
| Geltec Private ALC3/2019 ' ‘
j Limited 23.01.2020

:HQ File RLA File : Lic.No/Ecom NO. |
::01/85/171/000109/AM20 03/94/040/00867/AM :Datc:03/97/068/52200/06 :

/DES.VI| 20 58/6589 dated |

| 15.01.2020

/P
=g
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278

Subje‘&t:'AppIiéation for issuance of Advance Authorization under Para 4.06 of HBP,‘V
2015-20 submitted by M/s. Geltec Private Limited for export of “Soft Gelatin

Capsules (Each Capsule contain 300 mg Cod Liver Oil and 61.43 mg Gelatin for shell)

and Soft Gelatin Capsules (Each Capsule contain 315mg Cod Liver Oil and 91.35 mg?
‘Gelatin for shell) by importing Cod Liver Oil and Gelatin”.

Decision : NC considered the case as per agenda and decided to fix the norms under

Para 4.06 of HBP, 2015-20 allowing following inputs on “Net to Net basis”.

Export Item S LT e
Soft Gelatin Capsules (Each Capsule | 20000.000 Thousand in Number
contain 300 mg Cod Liver Oil and 61.43
mg Gelatin for Shell

Soft Gelatin Capsules (Each Capsule | 20000.000 Thousand in Number
contain 315 mg Cod Liver Oil and 91.35

mg Gelatin for Shell =

Import Item = e R TSR
Cod Liver Oil e | 12300.000 Kg
Cwlan- -t oubsE00Ke |

The above fixation of adhoc norms is valid for present application under Para 4.06 of
HBP & norms are valid for one year from the date of uploading the minutes in DGFT
website.

§N0 Advance Authorisation should be issued on repeat basis based on the fixation of
above mentioned adhoc norms. All Policy conditions including VA, Appendix 4]

conditions etc. also to be met, wherever applicable.

RA may take subsequent consequential action accordingly.

Case No. M-278 Party Name: M/s. Meet No/Date: 20/85- Approved
Geltec Private ALC3/2019
Limited 23.01.2020
HQ File RLA File Lic.No/Ecom NO.
-01/85/050/00088/AM19/ 03/94/040/00186/AM Date:0310821491 dated

DES.VI 19 06.06.2018 |

§Subject: Application of M/s Geltec Private Limited for fixation of norms for export of
Soft Gelatin Capsules containing 1000mg Fish Lipid Oil, Soft Gelatin Capsules
containing 500mg Fish Lipid Oil, Soft Gelatin Capsules containing 200mg Fish Lipid
Oil, Soft Gelatin Capsules containing 950 mg Fish Lipid Oil, Soft Gelatin Capsules
containing 1200mg Fish Lipid Oil and Soft Gelatin Capsules containing 400mg Fishf
iLipid Oil by importing Fish Lipid Oil.

" Decision : NC considered the casc as per agenda & noted the PRC decision for
allowing fixation of adhoc norms and decided to fix the norms of the above mentioned

27 S
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279

AA on “Net to Net basis” allowing followihg kinputs.

Export Item s et SR o SO
Soft Gelatin Capsules containing 1000 IOOO0.000Thousand in Number
mg Fish Lipid Qii‘wN‘. beds ool SR X
Soft Gelatiﬁapsules containing 500 mg 2000.000 Thousand in Number
Fish Lipid 2 SRS s ) ;
Soft Gelatin C psule“s?ontaining 200 mg | 2000.000 Thousand in Number |

Fish Lipid Oil (s

Soft Gelatin Capsules containinﬁo mg | 2000.000 Thousand in Number

Fish Lipid Oi]

Soft Gelatin Capsules containing 1200 | 2000.000 Thousand in Number

mg Fish Lipid Oil

Soft Gelatin Capsules containing 400 mg 2000.000 Thousand in Number

Fish Lipid Oi]

Import Item :
R T Y 000 Kg

‘The above fixation of adhoc norms is valid for present application.

No Advance Authorisation should be issued on repeat basis based on the fixation of
‘above mentioned adhoc normes. |

RA may take subsequent consequential action accordingly.

Case No. M-279 Party Name: M/s. Meet No/Date: 20/85- Approved
Geltec Private ALC3/2019

Limited 23.01.2020
HQ File RLA File : Lic.No/Ecom NO.
:01/85/050/00090/AM19/ 03/94/040/00187/AM Date:0310821487 dated
DES.vI 19 06.06.2018

fSubject: Application of M/s Geltec Private Limited for fixation of norms for export of
Soft Gelatin Capsules containing 300mg Cod Liver Oil, Soft Gelatin Capsules
fcontaining 315mg Cod Liver Qil, Soft Gelatin Capsules containing 500mg Cod Liver:
| ning 570 mg Cod Liver Oil, Soft Gelatin Capsules |
Jcontaim’ng 1000mg Cod Liver Ojl by importing Cod Liver Oil. |

Dec1s10n 1 NC "édr‘ylsideréd‘ the case as per ag‘enda‘ & noted the PRC decmon for
allowing fixation of adhoc norms and decided to fix the norms of the above mentioned
‘AA on “Net to Net basis” allowing following inputs.

Export Item 7/

asg— U
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‘Soft Gelatin Capsules containing 300 mg | 20000.000 Thousand in Number

Cod Liver Oil ST S Lo i :

Soft Gelatin Capsules containing 315 mg | 20000.000 Thousand in Number
Cod LiverOil LR i

Soft Gelatin Capsules containing 500 mg | 8000.000 Thousand in Number
Cod Liver Oil

Soft Gelatin Capsules containing 570 mg | 4000.000 Thousand in Number
Cod Liver Oil o =
Soft Gelatin Capsules containing 1000 | 4000.000 Thousand in Number
mg Cod Liver Oil

Import Item
leod Liver Oil

_ [22580.000Kg

‘The above fixation of adhoc norms is valid for present application.

No Advance Authorisation should be issued on repeat basis based on the fixation of
‘above mentioned adhoc norms.

RA may take subsequent consequential action accordingly.

Date:02.03.2020 (Prad¥umna Sahu)
Place:New Delhi Foreign Trade Development Officer

g™ 91 /PRADYUMNA SAHU
R
Foreign Trade Development Officer

R q
Directorate General of Foreign Trade
/Deptt. of Commerce

Udyog Bhawan, New Delhi
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